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ORDER

Per Dr. M. L.. Meena, A.M.:

The present appeal is filed by the revenue against the order passed by the Id.
Commissioner of Income Tax Appeals-1, Agra, [(in short ‘the 1d. CIT(A)] order dated
28.03.2018 for A.Y. 2015-16. The revenue has raised the following ground:

“l.  That Ld. CIT (A)-1, Agra on the facts and in the circumstances of
the case, has erred in reducing the disallowance of 20% of total
expenditure made by A.O. to 2%, without appreciating the fact that a
number of bills produced by the assessee were defective (as mentioned in
the assessment order), which is sufficient to justify impugned
disallowance of expenditure made by the AO.
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2. That the order of Ld. CIT (A)-1, being erroneous in law and on
facts be set aside and that order of the A.O. be restored.”

2. At the outset the 1d. Counsel for the assessee stated that the cross appeal of the
assessee on the identical issue for the same assessment year has been restored to the
AO to pass de novo assessment order vide in ITA No. 302/Agra/2018. Consequently
revenue appeal is restored to the AO to be decided afresh after allowing opportunity of
being heard to the assessee. No doubt, assessee shall cooperate in the fresh

proceedings before the AO.
3. In the result, for statistical purposes, the appeal stands allowed.

Order pronounced in the open court on 29/07/2019.
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